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Mr D.K. Blswas for the apphcant.

M AL st

- respondents.

LGGAC., ~for  the

"~oAT -

'Argurrients concluded ]udgment del1vered

The apphcatlon is’ allowed. No order as to costs.

Th1_s orden ;s confmed to the.- appllcant
' Gadhadhar Boma,

.,.;‘L

.in- ‘the  name of the tltle, 1.e.

'w1th llberty to the other persons to f1le separate

if so advised.
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, CENTRAL ADMINISTRAT IVE TRIBUNAL M
o, . GUWAHATI BENCH : GU#AHAT I-5
T - K - . )
oo . 0.A.No.181 of 1995
..
Date of decision _ 1{1}22§w“,‘"___
Shri Gadhadhar Bonia _ PET IT IONER (S )
 Shri D.K. Biswas L  ADVOCATE' FOR THE
-~ PETITIONER(S)
] VERSUS
"_.r-.g\ i
P . '
S . : Union of India and others - RES PONDENT(S)
Shri S. Ali, Sr. C.G.S.C. ADVOCATE FOR THE
RESPONDENT (S )
THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN
THE HOr_J 'BLE  SHRI G.L. SANGLYINE, MEMBER (A)
4:‘;@{ " | ’ o ‘
R S 1, Whether Reporters of local papers may be allowed Wi
- g ) ' to see the Judgement?

2. To be réferred to the Reporter or not?

3." Whether their Lordships wish fo see the fair A;g-
copy of the Judgement?

4, iWhether the Jud~ement is to be circulated to

the other Benches? A¢£Q%LUE%¢QMQ A

Judgément—delivered by Hon'ble Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Application No.181 of 1995
Date of decision: This the 11th day of January 1996

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman

The Hon'ble Shri G.L. Sanglyine, Member (Administrative)
Shri Gadhadhar Bonia,
Electrician, MES No0.243646 and 107 others,
Working in MES Leimakhong, 57 Mountain Division,
99 A.P.O.  eseseeeee Applicants
By Advocate Shri D.K. Biswas.

- versus -

1. Union of India, represented by

the Secretary to the Government of India,

Ministry of Defence,

New Delhi.
9. Commanding Works Engineer (CWE),

137 HQ C/o 99 A.P.O.
3. Assistant Garrison Engineer,

MES, Leimakhong, 57, Mountain Division,

99 A.P.O. o eeeees ...Respondents

By Advocate Shri S. Ali, Sr. C.G.S.C.

CHAUDHARL]J._V.C.
Mr D.K. Biswas for the applicant.
Mr S. Ali, Sr. C.G.S.C., for the respondents.

This application is purported to be filed on behalf of 108
Defence civilian employees 'by one Gadhadhar Bonia whose name alone
appears in the title claiming House Rent Allowance (HRA) on the strength
of the earlier judgment and order of this Tribunal in 0.A.NO.48/89 déted
20.3.1994. The title mentions the name of only one person. Ihe 0.A.
is also signed by him alone. The verification is also made only c;n behalf

of the  said Gadhadhar Bonia and not others. The Vakalatnama is attached

to a list containing 111 names. Against those names the persons concerned

 appear to have signed except in respect of some of the names. Some

names are also deleted. Even though the Vakalatnama may have been

signed in this manner it is difficult to treat the application as filed

A
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by all of the persons for whom the application is purported to be filed.
Even otherwise the list together with the signatures does not appear
to have been served on the respondents and thus they had no opportunity
to verify the correctness of the particulars of the persons mentioned

in the list.

2. It is also not prayed in the application that the applicants
have joined together in filing the single application and shouldi be allowed
to do so. No application has been filed for leave under Rulet5(a) of

the Central Administrative Tribunal (Procedure ) Rules, 1987, nor any

leave hew been obtained. We cannot, therefore, regard the application

as being properly constituted and we would not, therefore, be entitled
to. exercise our jurisdiction in law. Mr S. Ali, learned counsel for the
respondents, also raised the objection that the application is not maintainable
in this form.. Procedure can be relaxed or non-compliance therewith
can be condoned in the interest of justice, but that can be done only
when a properly constituted application is brought before the Tribunal
and only after which it will be in a position to exercise its jurisdiction
for that purpose. In the present circumstances, unfortunate as it is,
Urown g

nthe whole difficulty may have arisen because of the inadvertence on
the part of the learned Advocate,that cannot be rectified having regard
to the position in law. Consequently, we are constrained to confine
the order only to the extent of the applicant whose name appears in

the title, namely, Gadhadhar Bonia, leaving it open to the other persons

who purportedly are applicants to file separate applications in accordance
| %

with law and the rules. Therorderuow passed mey be considered ‘tou

3. The applicant, Gadhadhar Bonia, who is a ci\}ilian Defence
employee posted in Field Area under respondent No.3 has made a claim
fof HRA in the same manner as directed in the judgment of this Tribunal
in 0.A.No.50/89 dated 29.3.1994 to the applicants in that case on the

ground that he is similarly entitled to be paid the same.

M/
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4, Mr S. Ali, learned counsel - for the respondents, adopts the
contentions urged by the respondents in 0O.A.No.177/95 seeking permission
to do so although writfen statement has not been filed in the instant
application. Permission accordingly granted. The question involved in
this O.A. being the same as in O.A.No.177/95 we adopt the same reasons
as recorded in the order separately passed on 0.A.No.177/95 today and

pass similar order. Hence following order is passed: : '

i) The respondents are directed to pay HRA to the applicant
at the rate as was applicable to him by. reference to the place of his
posting as prescribed under the O.M. dated 23.9.1986 with effect from
1.10.1986 or from the actual date of appointment (whichever is later)
upto 28.10.1991 and at the rate as may be applicable from time to
time as from 1.3.1991 (under O.M.No.2(I1)93-E-2(B) dated 14.5.1993) upto
date and continue to pay the same at fhe rates as~may~be prescribed
threreafter till 30.10.1995 and as from 1.11.1995 onwards under the appropriate

orders of the Government of India.as W Irals Uyt 1a alarad -

ii) The réspondents shall ascertain the rates 'applicable at

different periods of time and calculate the arrears on that basis. The

& ahrears shall be paid within a period of three months from the date

of communication of this order to the respondents. Future payment
to be regulated as per the existing rate as may have been prescribed.
Any amount as may have been paid to the applicant towards HRA during

the aforesaid period will be adjusted in the arrears.

5. The original application is allowed in terms of the aforesaid

order. No order as to costs.

6. This order is confined to the applicant in the name of the title,
i.e. Gadhadhar Bonia, with liberty to the other persons to file separate

applications if so advised as indicated earlier.

( M." G. CHAUDHARI )
' VICE-CHAIRMAN

At

r—————
( G. L. SANGLYIN
MEMBER (A)
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Case No.U.A No, |& | of 1995,

Shri Gadhadhar Bonia, Electrician -

MES No.243646 and 107 others as detailed
in the list of applicants, all uorking in
MES Leimakhong, 57 Mountain Division =

99 APO, eesseApplicants

Versus

1. Union of India
Represented by the
Secretary to the
Government of India,
Ministry of Defence,
New Delhi,

2, Commanding Works Engineer(CUE)
137 HQ. C/0 99 APO

3, Assistant Garison Engineer,
MES, Leimakhong, 57, Mountain Div,
99 -A.P.0 .«¢ssR€spondents

Particulars of Respondents

1, Secretary to the Govt, of India,
Ministry of Defence,
Central Secretariate,
New Delhi=-1

2, Commanding.Uorks Engineer,
137 H.Q C/0 99 A.P.O
Controlling authority of the .
establishment of Asstt, Garison Engineer,

57, Mountain Division.

Contdo Py 0.0 page-z
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3. Asstt, Garison Engineer, Leimékhong,
in-charge of the establishment in which

\ K - \Y t;;Eé
Page=~2 | ' %

the applicants are posted /

particulars of orders against which
the application ismade,

fhe application is directed against the non-
implémentgtion éf the Government of India, Ministry
of Fingnce (Deparfment bf Expenditure) U.N; No.20014
/1b/86-E-1q dated 23-9-86 and denial of House Rent
Allovance by fhe,Respondents.even after the judgement
and order of this Hon’ble Tribunal in 8.A 48/89 passed
on 29-3-94 and impieménteq‘by the.Re;pondént No.1 in
respect of 149 applicants similarly situated as the

applicants here,

Jurisdiction of the Tribunal,

The applicants are Civilian Defence employees
posted in 'Field area' from uarioyé dates between
1984 & 94, The applicants declare tha£ the subject
matter of the applicgtion and thé,redressal prayed for
are uithin the jurisdiction.of tgis tribunal, The
applicants declare that the épplioation is within
the limitation. |

Facts of the case,

1. A1l theapplicants are civilian

employees uorking in various posts described in

Contd,.. .p399—3
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details in the list of names annexed to this petition

W\
Page=3 . : ‘

are posted in the establishment oflRespondent No.3
u,e.f, different'datas_, after 1984,

2, The petitioﬁers being postad in field area
are entitled to field concession which includes rent
free single accommodation in Barrack, but no provision

is made for accommodat ion.of the family. As a result

~ the petitioners have to arrange house to accommodate

the family in the same station or in the station of
last postings In either.case the field concession
by way‘of rent free single accommddation does not
reliéves the petitioner of the parden of paying house

cent for the accommodation of the family.

3e The 4th Pay Commission reéommended HouseA
Rent Allouwance jrrespective of any other cohsideration
in different range écco;ding té the classification of
the plaée of posting., On the basis of the recommenda=
tion of the pay commission sanction of house rent
allowance was made by the vaerhmept of Indig, Ministry
of Finance ( Department of Expenditure) 0ffice Memo
No;11o13/é/ae-z.él(a) dated 25-9-86.

A copy of the relevant portion of the

recommendation made by the 4th Pay Commission is

annexed heretoc and marked as Annexure=1,

’
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4, _  That all the petitioner here though

posted in field area are entitled to House Rent Allow-
anée in terms of the abové gffice Némo No.11013/2/86E;ii
(8) dated'25-9-86 in theAraie prescribed by the Pay

' -Commission even for unciassified areas and there is no
.order or Gffice Memo disentitling the petitioner's of
their legitimate and lawful claim of house rent bayagle
to other ciQilians under the Central Government, As such
" no order or of fice memo is under'challanged excépt.tha
unlanul and arbitrary deniallof House'Rent Allouwance

to the petitioner,

5S¢ That as many as 149 applicants posted in
the establishment of GE{P)872 EWS, 99 APQ filed
application ﬁefore this Hon'bia fribunal challanging
the non implementation of Héuse Rent Allowance, and
this Hon'ble Tribunaliaftér having examined all the
relevant recofds and gfter hearing all the parties
decided the case ( 0.A 50/89) finally on 29-3-94
directing the Respondents to pay all arears of house
.rent aliouaﬁce within four months, and to continue
paying'thé,House Rent regularly thereafter. The Union

of India in compliance with the said order of this

Hon'ble Tribunal has paid - oo

Contd....PageéS
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arears to all the 149 applicants in 0.A 50/89, and
has been paying the admissible House Rent Allowance

every month along with monthly salary,

6. ' That the present petitioners beFé;e this .
Hpn'ble'Tribunal are similarly situated as the peti-
tioners‘ip 0.A 50/89 and under the same department and
as.such the petitipners can not be discriminatea with
regard to allouvances thch is a part of their service
conditions, -

A copy of fhe judgement 6F.this Hon'ble |

_ Tribunal passed in 0.A 50/89 is annexed hereto and

marked as Apnexure-=2,

P

7.' . Thét the-aetitidners here legitimately
‘expected tﬁat the Respondents being government would
act fairly.and without discrimination emong the similar-
ly situated goﬁernment servant, and uouldrallou the
House Rent Allduance in the same ﬁanner as has been
alloved to the petitioners in 0.A 50/89; But the
petitioners painfuily observed that the Respondent«1
has been silent én the legitimate demand of the
petitionérs end has been perpetrating discrimination
by disallOUiﬁg the House Rent Allowance even after
allouing‘to séme to the-others similarly situated, On

| Coﬁtd....Page-G
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such eventuyality the applicants Served.Demand Notice

. Page~-6

dated 10th April, 1995 through their Counsel to eaCh.
of the Respondents by registered post,
A copy of the said notice dated 10-4-95 is

annexed hereto and marked as Annexure-3,

f

8. . That the applicants are entitled to House.-

Rent Allowancé in the same date as are admissible to

 the civilian employees of the central government in the

same area and such allouances is admiasiblé to the

applicant in terms of government of India Office

-~

Memo No.11013/2/86-E.ii{(B) dated 25-9-86 with effect

from such date as and when individual applicants joined

his. place oprosting;

’

g9, That the applicants expected that the

Notice demanding justice would bringforth the result

and the discrimination would be removed, but the
Respondents appeared to be silent on the legitimate
claim of the applicants .and as such the applicants

have been compelled to file this application for

specific direction to the Respondents to implement the

' House Rent Allpwance in terms of the Office Memo

dated 25-9-86 as aforesaid\and in similar manner as

has been paid to the petitioners in 0.A.50/89.

Contd....Page=7
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Relief Sought

The judgement and order of this Hon'ble

Tribunal in 0.A 4§/89 having been implemeﬁted by the
éespondent No;1 the applicants here_aré also entitled
to ;imilar relief on tﬁe 5asis of the judgement as
aforesaid, This Hon'ble Tribuﬁal uguld be kind enough .

to pass appropriate direction to the Respondents to

allow House Rent Allowance in the same manner as has

been directed in the said Jjudgement (Annexure=2)

ii.‘_ This Hon'ble Tribunal would also.pass

orders as £o cost of thié proceeding énd such compen-
sation as may be deemed fit and proper for delayiné/
dénying‘the payment of the allowance uhicﬁ the applicant

s are entitled to;

' Numﬁer of 1.9.0 )
nor 809 316636 M. Fo.5 98

List of Enclosures

1, ‘The application,

2;'Rnnexure-1 (Recommendation of the 4th Pay Commission)

3. Annexuré-2 ( Judgement and order in 0.A50/89)

Contd. e e page-a
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8.

9.

Copies of the application,

" v

[ .

Page=8

Annexure- 3 (Notice Demanding: Justice)
indian Postal Order.

{

List of the names of the applicants,

Vakalatname with 5 sheets annexed,

VERIF IECEATION

4

. t
1 Shri Gadhadhar Bonia /0 gb tre apfi comdd

o - éwwwtﬁm»abm.\Jgng@Q working as Electrician in the

<

establishment of the AGE 57, Mountain Division, 99 A.P.O

resident of Leimakhong, Manipur, do hereby veryfy the

contents of the application above , which are true to

my knowledge and 1 have not supressed any material

facts, .
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“Declsions of Govt.
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(iv). Thé groupﬁhgs of enplcyees and the

Accepted (Appli-~

gnount .0f HRA in different classes of c¢able to Group 'B!

cities nay be as follows: e 'Ct & 'D' only)
Type of Pay range in Anount of House
accomnnoda proposed scales Rent Allowance
tion to for entitlement able in '
which entitled A,B.1 & B-2 5 Slass Unclassified
Rs. @lass cities. cities places
A  750-949 150 70 30
B 950-1499 - 250 120 50
c 1500--2799 450 220 100
D 250C-3599 600 300 150

TChapter 14, ParssTaph 14.217

" o o
(v) H Ri at the above rates)may be paid to all

- w- = empiuyees (vhher—timmthose-provided J6over<-" - 7.

nment: owred/hire~d accérmodntion) without
Hiriitineg $hen ~to -produce-rent-receipts. -
. The;y should, however,. be.re uired to fur~
‘nish a. certifigate tp*the.ggfect.that they .
are incurridg sone expengiture on rent/ ... |
conttibuting towards rént. HRA at the above-
- erates-may-aleo-be” paid  to-8overnment -enplo-
. yees living/in their own houses subject to
. .rbeir furniehing a gertificate 'that they are

’

" K43 or haintenandd, of 6, house. .
.. {Chapier 14, Pavegrarha 1.21).0 . ..

‘
ro.

R

The other enndditions at present ‘applicable
for the grant..of HRA in oases yhere a v
Goverangat emiployees shares Government .
accormodation’ Alloted rent fred ‘tp another
goreranent 2nployee oy resides-in-Govemn< -
nent Atcorimodation allotted to his/her
paracnts,” son,; Daughted, wife or husband,
shall continue to be applicabla '
(Chapter 14 paragnraph i4.27y

(vi)

(vii) There sa¥rc also restrictions in son: cages on

Accepted

aying/contributing towards house or-property

dccéptied

Anpoybod

the iindt of pay upto which BRA 1s given, In

411 piiaces whore HRA is presenily adnissidle
15 percent .of pay
satey nefitloned d%
cless citdes,
ordere
at ( iv

at

the sane nay be paid 2t the

(iy) above for A, B-1 2nd B-2

In other cases covercd by special
HRA nay be pald 2t the rate rentionad

5 ahcvo'for C class citics. In heth theeo

caspg therg should be no.upper Ny linit for

gk oof o

.
0
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I THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUJAHATI BENCH

i

Original Application No.SU of 1989

Date of decision: Thxc the 29th Gy of Marct 1994,

Hon'ble Justice Shri S, Haque, Vice-Chairman

Hou'bie Shei G.L, Sanglyine, Membar (Administyative)

Shre DB, Sunar and 132 others | o
Working in the Establishment of
the G.E. 872 U;S C/O 99 -~ A.P.O, . cee v Applicaﬁts

By Advocate Shei D.K.'Bisuas
=\/@rsSus=

1. The Union of Indias, represented by
the Secratary to the Government of
Irdia, Ministry of Defence,

Nguw Delhi

2, The Controller General of Dsfanea
hccounts, New Delkrj

3, The Controller of Defence Accounts
Basistha, Guahati

4, The Garrison Enginaar(P) 872 Eu3

99 w R, p 0. XX Reﬁbdnd8ﬁt5

By ndvocate Shri G. Sarma, Addl. C.G,5.C.

~
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2.
3.
4,
5.
64
T
B.
3.
10,

11. :
124

13,
14,
15,
16
17,
18,
19.
20,
21,
22,
23,
24,
25,
26,
27,
28,
29,
30,
31,
32,
33,
34,
15,
36,
37
38,

9.

40,

LIST OF MANES

M.£.5. NO, NAME OFS IGNAT TON
243646 Shri Gadadhar Banig Cloctr,
243681 " SMhengi Singh "

243881 " W.Megha Singh "

243671 eese " KX.Shorma - - secese "

203110 " Adhir Chandra Roy " |
265107 vese " X, Senqupt®  cecsvececsen Supdt, B/R-1
212037 " AX.Panja Supdt.” M=l
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I THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUJAHATI BENCH

i

Original Application No.SU of 1989

Date of decision: Thxc the 29th Gy of Marct 1994,

Hon'ble Justice Shri S, Haque, Vice-Chairman

Hou'bie Shei G.L, Sanglyine, Membar (Administyative)

Shre DB, Sunar and 132 others | o
Working in the Establishment of
the G.E. 872 U;S C/O 99 -~ A.P.O, . cee v Applicaﬁts

By Advocate Shei D.K.'Bisuas
=\/@rsSus=

1. The Union of Indias, represented by
the Secratary to the Government of
Irdia, Ministry of Defence,

Nguw Delhi

2, The Controller General of Dsfanea
hccounts, New Delkrj

3, The Controller of Defence Accounts
Basistha, Guahati

4, The Garrison Enginaar(P) 872 Eu3

99 w R, p 0. XX Reﬁbdnd8ﬁt5

By ndvocate Shri G. Sarma, Addl. C.G,5.C.
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ORDER

S,  HRIUE

f33 Civilian Central Governmantbémpl@yeésqiﬁ“
e Cstablishment of the GE 872 u[s c/0 99 AP, 0., '

Agartala have filed th18 appliCation under Sertlon 19

. of the Adminlstrative Trlbunals ARct, 1985, COuOlalninq

{

non—implementation or the Office ﬂemorandum N o 11014/?/

85/t II(B) datad 25, 9 1986 of ths anist:y of }1ndnce

'\Department of Expandxture) Government of Irllﬁo

v

VAR The applxcants are sarving under the Respondent

‘LHo.A, Garrison Engxneer(P),le?Z EJS in 'fiuld area

as rgalnst ‘peace area's C1v111aq euvral Gousrnmsnt
=ervants while posted in.peace area ara glvan usual

House Rent kllovance (HRA), but whils in a fiseld area
free single accomnodation is provided u1thout consxdera-

'tionvof requiremant for-housg for tha family and no HéA
15 alloued. Those'emiloyees uhb‘idﬁe&iggeiy aervad in a
peace statlon get HRA fot “the family at the Tata
admxssible for that toun/city. So, the applirants

. complain of diecrimination, It is qlaimgd that ?s per
;hé accepted recommendation of the Fourth‘éay‘Cbmﬁiésion,
tho applicants posted at Agartéla (fieid'areé) ;fé

_untitled to the HRA at scheduled rato under hha 0.,
dated 25.9.1986. It was also stated that the Aéglunde§
Pom: dated 25,9.1986 ués madﬁ’admis%&blé even in thb
anléssified paace'statiobs. The applicants ?urther
'state that the Comlander, Uorks Enginaer, by his
racommendatlon datad 26464 198? from the Flald mada a
‘tair proposal for payﬁent,of HRA to,alliﬁovernment

servants irrespective:of any classification pUiSUéht to

;
F
|
b
|

R S
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. - Ggvernment of India O.M. dated 25.9.:986. It sas f,/
.lsg stated that there ars 14 (fourtesn) employe=s \

posted in the establishment of Respondent Noe.4 who are

getting HRA at their old station rate. 0, the complain’
againat the respondents for denial of HRA to the

upplicanta. "

Ve The Respondent No.4 by his uritten stgtument
(reragraph 3) edmitted that the demand of HRA of the

W soployuss of his unit is justified subject to admittance

by the Audit Authority -and that in this regard efforts

ned been made through recommendation of the Commander,

Jorks Enginser, H4 137 (R.K, Sharma) dated 26.6.1987,

Perused this recommendation (Annexure B to the :pplica-

SN

MR ST
1.

tion). It was stated in paragraph 9/10 of the written

v

staterent that as per Government Order 0.M. dated 25.9.,1986,
the HiA for the applicants are being ragulaflx .ncl..ed

in their pay bills, but the audit authority disallowed
i

tha same for uant'of declaion/claSSif§cation from the
concetnad Ministry, Respondents No.4 cleafly stated that
% Lhe Lepaghment never denied payment of HRf . In the
@j}dé:éE;;Jjgxfdditional vritten statement in paragraph 10/11 it vas
 statsd that the audit authorities h

have diealloued HRA as

g%}&“”} s e
" per Govarnment policies end as soon as decisior. of the

Govarament of India is received they would allow the HRA,

4, The respondents No.1, 2 and 3 (Union of India

and Audit authorities) ¢id not cintest the case inspite

of cleay service of notice on th?m. ﬁqur‘sdéh circunsge
tances it shall bs presumed that. they admit ti: claim of
the applicants, Neither the respondent No.4 nur the

other respondents (No.1, 2 and 3) cculd produce any

Goverﬂr.ieht. eyve

¥
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A RRNAN ks tinn

___'_f;n\\#. SR , , | -
oL '43/' Sovernment policy or decision empeueting Audit nuthori=

'~;ties to disellou HRA to the epplicents. The HRA was made

admissible to all Civilian. Centrel Government °ervante
aven in the unclaSSified places as sanctioned ide
0., dated 25.9.1986 on the basis of the Fourth Pay~
-+ Commission tecommendatfdn. Perused the fecemmendation of
i the Pay Commission contaiﬂed in Annexure-A. Thxs fact
‘__uas stated in the appliCation and the same had not been
:L'.idenied, and the reSpondent No.4 has admitted that the I *

- appllcants are entitlad to the HRA acn

si.thg orde e
under Oef.’ dated 25...1986 on the recommendation of the
f-ourth Pay Commissxon. But’ during the cour e of heqring

of the case, the Addle €.G+5,C. pointed qut tha pessage s

Pt =
.

(office notes) in the file of ;ne:Department of Eipendi-
ture where it,gas suggested that those drawing field
°seryice'concession may not be permitted to‘drnu.spaciel
Compensatory (Remote Locaiity).Aiiguanee,,Sdch.ennotation |
| in'the file was not s Governmenf-eecieion.end the sueject- _ | -
ratter in that annotation had no relevance with the claim | : i
of HRA. Ng explenation was given as to uhy the HRA for

family to those employees of the Unit 872 UES are alloued<

¢ e
e
-

M

‘4 o ,v‘

S . gt -t

:gg;;ff’uho immedietely eerved\f'

R

iPeacesstatientpeier to: ;fiini

'Iposting/trensfer to this Unit. No satie?actery explane=- fiv;v
tion vas also given as. to uhy the Government servants in

~ the Unit are allound to drau HRA. All these have proved that there

18 discrimination toward the applicente in mne matter

of granting benefit of HRA The eubmi sion of Mr Dilip

e .\&4;

Bisuas, counsal for the applicants, are acéeprable. e
eV e
find no justification as to why the respondents Noo 2 and

3 or the Area Accounrs Officer, Shillong disallowed to

,/giglﬁx' eigar the bills for HRA of the epplicents subnitted by
.-/\.“"' )

iy, g
ooy

; %y e ‘ SRR , AR
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wno Rascondent No,d, The applicants -re entitled. -o
1A under Gevernment 0.M. dated 25,9,1986 on the
récommendation of the fFourth Pay Commission. The
respondente have illegally denied the HRA to the applicants

and also cauaad discrimination to them.,

$e In the rasult, this 8pplicetion undar Snctlon 19
of the Administrative Tribunals Act, 1985 s
the respondents including the Area Aecounts Offi(er,

Shillong are directsd to pay the Houss Rent- Allouancé to

the applicants pursuant to the Government of Ind

" Office memorandm NO.11013/2/86-€,11(B) dated 25.9,1985 '

and ths recommendation of the Fourth Pa, Commiss on, The

Respondents are directed to Pay all arrear of HR , uithin .

four manths fram the date of receipt copy of the judgment/

order and shall alao continue to pay current HRA regularly

vith salaty from the month of June 1994 (payable on the

last day of Jung or Vet day of July 1994),

6. Ve maka no order as to costs,

Sd/- S. HAQLE
VICE CHATIMAN

Sd/= G L.SANGLYINS
MEMBER (A IMN)

TRUE copy
,fu\'“’a{

[«/’ M‘T\h\
Vﬂ‘m.ouunruy

'.3}—.,‘--- St -:) ¢ "".(":"]
[ . coe
T i

5 ',
1 Jﬁ\'\

1 0‘\(-’ m"d\

-
AL I RN

alloved, Al]




5 ar—— . o
. -

FRL
o

v ,,:; ' : . ‘
i LAY ' - Resi. ; Ramnagar Road-e
" DEERAK K, BISWAS | Ramnagar Road <

Foe

Agartata Panch Cunps Guwahatd
C/0, Shri 5.Bhntta
h\\ - charjuv.
. Sec - tary to Hon'd
10 ' . Judgo, Gauhati H.C

ADVOCATE : B s e v Phone ; 226586
GAUBATHIG COURT Se ,(/ ; ‘D
k{7' d’

1. Sécrutnry to tho Govt, of Indlg
Minisiry of Dofondo , Mow Delhi . -

2. Commending YWorks Engineer { CuL )
137 - HQ. "
C/0, 99-A.P.0.

3. Aatt. Gerriscn €nginooc{AGC) 1§ A ' Y
m.£.5., Loimakhong - i '
57—~ Momntain Cliv,
99~ A.P.0. o "

Sub Notico-domeﬁding lustico on implementastion of 1
(1) Housa Ront Allowence,(2) Spocial Comp. Allowance i
(1) Snoclal Duty Allewance with affgct fror 1986 ond 1984 ruvwspoctivol:

Sirs,

Undor instructions cf my 108 clients, whose namos and particulers
ero glven in the eaclesed 1{st, I e to draw your Yind attention to tho

following 1=

é&&@fﬁx::b T That wmy clicnts -are all posted slnco long in tho 57-Mountain Oiv.
e loimakhong, 99-AR0 which 18 s ficld =ros end slso a reomoto ond difficult
(;25;;§?“ plece .

Qr”)fi;//’/// 2. That for being posted In field ares they aro boing given nominel
Fiold " aroa concossions like singlo accormpdetion and rati-~, But under
tha oxiating rulcs thoy ET@AEﬂLi120§ to House Rent sllowanco in the pros-
cribed rata in complisnce ef tho Gul. Office Momorsndum No.11013/2/86-E.11(0
datpd 25.9.1986 which thoy are being da&iwd w{thout any rhyme or roascns,

3. That my clicnts are slso ontitled te Spocful Componsator allowmco
in tuome of U.M. No.20014/10/88-L«1V dated 23,9,1986 wend 3poclel .ty
allowanco undor the sere Office Memorandum with effoct from tho date of
onforcing the revised Fayfscala of 1986 , but mucﬁ ailowuncps Aara slso

toing denied illagally.
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”/ S ' : Rewt. o i.annagar Road-2
UEBPAK K. BISWAS Sy rauar Road-2
ADVOCATE e Phone ; 22656u
GAUHAT! HIGH COURT \ S
Agartala Bench ( Continuation -~ pago-2 ) dﬁ\
4. That similarly situstod omploycos undor difforont ostablishments

in tho fiold arees of the Governaont ¢ Indée are nllowed all those
sllowancee while my clients have beon discriminatod all through, erd
consequently thoy have ropresontod on seny occesions to you for fbmovin&
tho discriminations and enforcisy tho egid Offico Memoranda , but nothing

‘has boen done so far

5. That the civilien employces postod undof G.t.(P) B72, EUS ,
99-AP0 bping similarly deprived f{lod aspplicetions boforo the Ccntr;}
Adminstrative Tribunel, Guwahati Berich, The Caspe rogisterca os O‘A:48/89
0.,A., 49/89 and 0.A. 50/89 woro dislpoaed of by ordore detud 29-3-1994
allowing all the 3 allowence and  in pursuance of the Ordors of the ;
'Ld.,Tribunal ell the 149 applicents of EUS, C.E(P)B72 havo boen paid

tho erroars and are baing paid the =llovances month to month.

6. That wy clionts being sim{larly situsted and heving sames rights
ond entitlements aro entitled to the seme ssid allowsnces, namgly,H.R.A,
S.C.A, and S.D.R. with offoct from from 1985 0 the mo monner in which
the civilien omploycos of G.L.(P) 872 have boon given by orders of the
Hon'ble Tribunal enforcing the Rulo of gsw.

I, en bohalf of my clionts, .o,uld theroforo ]
call upon you to set right t{’mi: illegality as eaid ebuve and implem t
the sllowences In tospoct of my clionts in the sams mennor as « - icrod
by the Hon'ble Tribunal {1 0.%.48/89, 0.2.49/89 snd 0.A.50/09 within
a poriod of one month from teday. Unlose you indicate your willingdoss
to implement the said allowences in the mawnor said sbove my ¢ .nts
would be compallod to spproach the Hon'ble Tribunsl for appropriatoe
ramody and for such forced litigations you would be rosponsible

for tho cast o ucno"aq’ucxn‘.on.

i - ) » Yours faitRfully

Oated: : _ ( Ocopa: . Biswan )

S 30 th, APRIL 1995
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41,

42,

43,
4a,
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47,
48,
49,
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53,

54,
55,
56,
57,
58,
59,
60,
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69.
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73,
74,
75,
76,
77,
78.
79,
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